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To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Sub: Regarding submission of Response/Compliance Report on behalf of
District Magistrate, Gorakhpur in compliance to the order dated
26.09.2024 of Hon'ble National Green Tribunal, Principal Bench, New
Delhi in the matter of Original Application No. 971/2024, Prajjawal Chand
Versus State of Uttar Pradesh,

T T T T

Sir,

Kindly refer to the subject mentioned above. In compliance of the order
passed by Hon'ble National Green Tribunal, Principal Bench, New Delhi on
26.09.2024 in the matter of O.A. No. 971/2024 Prajjawal Chand Versus State of Uttar

Pradesh. The Response/compliance report is enclosed herewith for your kind perusal
and further necessary action.
Enclosures: As above

Sincerely Yours,

|
{Krishna\;gu nesh)

District Magistrate,
Gorakhpur
Copy to: Following for information and further necessary action.
1. Member Secretary, U.P.P.C.B., Lucknow.
2. Shri Pradeep Misra Advocate, Hon'ble NGT, B-235, Sector-XIX, Nolda, District-
GB Nagar, 201301.

3. CEO-6, U.P.P.C.B., Lucknow.
4. CLO, U.P.P.C.B., Lucknow.

District Magistrate
Gorakhpur
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Joint Inspection Report of M/s Integrated Pollution Committee
in the matter of
Prajjawal Chand Vs State of UP
in
Original Application No. 971/2024

1. Background

Hon"ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 26.09.2024 in
the matter of Prajjawal Chand Vs State of UP (Original Application No, 971 /2024) directed for
factual report of M/s Integrated Pollution Committee, Vill, - Baghagada, Taal- Navartaal, Tappa
Haveli, Pargana Bhauvapaar, Tehsil- Sadar, Distt, - Gorakhpur. Relevant para of Hon'ble NGT

order is as under; -

e

w4, In these circumstances, before proceeding further in the matter we find it appropriate to
obtain a factual report for which we constitute a Joint Committee comprising Uttar Pradesh State
Pollution Controf Board, Central Pollution Control Board and District Magistrate, Gorakhpur.

3. District Magistrate, Gorakhpur shall be the Nodal Authority for coordination and compliance.
6. Above Committee shall collect relevant informarion, particularly on the aspects which we have
indicated above, and submit a factual report within one month,

7. List for further consideration on 07.11.2024."

Copy of the reference NGT order is annexed as annexure - 1.
In compliance of NGT order, joint inspection of M/s Integrated Pollution Commitiee (Hereinafter
referred as “The facility™) was carried out on October 28, 2024 by following officials-

1) 'Shri. Anjani Kumar, Additional District Magistrate, Gorakhpur
2) Shri. Runa Oraon, Scientist-E, CPCB. Regional Directorate, Lucknow
3) Shri. Ram Milan Verma, SA, UPPCB, Regional Office, Gorakhpur

Salient observation and recommendation as per reference NGT order based on site inspection and
available records are as under:

1{ Q\V J\%/
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2. Observations:

a)

b)

<)

The facility is having incinerator with capacity 100 Kg/Hr., Autoclave-200 Kg/Batch and
Shredder-50 Kg/Hr for bio-medical waste treatment. During visit, facility was not
operational and no bio-medical waste was found stored at the facility.

Incinerator of the facility is equipped with automatic feeding system with dual chamber,
Residence time of flue gas in the Secondary chamber is 03 second. Emission from the
incinerator is vented through stack of helgh approx. 30 m followed by Wet Scrubber and
Venturi scrubber as APCD.OCEMS has been installed at incinerator stack and it is
informed that it is connected with CPCB server.

The facility has installed ETP. which comprises of Equalization Tank, Bio-logical Tank.
Settfing Tank, Sand Filter, Activaied Carbon Filier. During inspection, ETP was not
operation and no effluent received at ETP.

Siting Criteria:

d)

g

The facility was granted Consent To Establish (CTE) on 10,07.2013 with validity of two
years, The CTE was granted to the facility based on field inspection by official of UPPCB
on 20.02.2013. As per report, nearcst residential area is approx. 300 m. Copy of site
inspection report and N.O.C. issued by U.P.P.C.B. is annexed as Annexure-2 & 3. During
visit, residential area was observed within 500 m from the location of CBWTF plant,
Presently, Bio-medical waste generated from HCFs (Health Care Facilities) of Gorakhpur
City is treated in 02 (two) CBWTFs (Common Bio-medical Waste Treatment Facilities).
One CBWTF (M/s AV Bio-medical Services) is located in Maharaj Ganj (approx. 75 km
from the facility) and another CBWTF (M/s Medical Pollution Control Committee)
located at Khalilabad (located approx. 32 km from the facility).

It is informed by the facility representative: presently the facility is having 22 member
HCFs. Bio-medical waste is sent 1o its sister concern CBWTF (M/s Medical Pollution
Control Committee) located at Khalilabad for treatment.

The location of facility was surveyed by the Lekhpal for the current status of land and
residential area. Report of Lekhpal is annexed as Annexure-4. That as per point no. (i) of
Lekhpal Report. Owner of Gata No. 576 & 577 is Shri Awadh Raj (Land Owner) S/o
Durpat has made land agreement with Shri Anup Kumar Pandey on 16.01,.2014 for ten
vears, which has completed on 15.01.2024. Further, Owner of land has made agreement
with Shri Arun Kumar Awasthi, S/o Shri Shrikant Awasthi, Agreement has been made on
02.02.2024, which is valid for 10 years.

'\ ) :\/ r\&’.f
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h) 1t is also informed that four people (Sh. Anup Pandey, Sh, Arun Awasthi, Sh. Arun Mishra
and Dr. Vinay Verma) have made representation to the Regional Officer, UPPCB,
Gorakhpur to establish their ownership towards this CBWTE. Hence, the ownership of this
CBWTF is seems disputed.

Consent to Operate and compliance status;

1) Authorization under the Bio-medical Waste (Management & Handling) Rules, 1998 (as
amended Rules, 2000) was granted to the facility on 29.04.2015, which was valid for one
year.

j) The facility has been installed by project proponent after obtaining NOC. Consent To
Operate (CTO) under the Air (Prevention and Control of Pollution) Act, 1981 (as
amended) was granted to the facility on 06,10.2016, which was valid from 24.09.2016 to
31.12.2017. Consent To Operate (CTO) under the Water (Prevention and Control of
Pollution) Act,1974 was granted on 01,10.2016, which was valid from 24.10.2016 t)
31.12.2017. Copy of CTO are annexed as Annexure-5 & 6.

k) The present status of CCA & authorization applied and granted by the facility is as below:

Validity I
Applied on Granted on . ’
From Till
CCA 07.07.2023 26.07.2023 07.07.2023 31.12.2023
Authorization 27.05.2023 27.07.2023 27.07.2023 26.07.2028

f) The facility applied for CCA (Consolidated Consent to Operate and Authorization) on
28.05.2023, which was refused by UPPCB on 05.07.2023 for non-compliance of
environmental norms, Copy of refusal letter issued by UPPCB is annexed as annexure-7.

m) The facility again applied for CCA on 07.07.2023 and CCA was granted on 26.07.2023,
which was valid from 07.07.2023 to 31.12.2023.CCA was granted with bank guarantee of
Rs 02 lacs, Compliance status of previous CCA is annexed as Annexure-8. Presently, the
facility has not valid CCA.

n) The facility has again applied for CCA on 14/12/72023, 24/03/2024 and 08/06/2024 to
UPPCH. But, UPPCB has rejected the CCA for non-compliance of environmental nofms.
as per provision of Bio-medical Waste Management Rules, 2016 & CPCB guidelines.
Copy of the rejection letters along with reason of rejections are annexed as Annexure- 9.

@) The facility has been granted CTO only from 24.09.2016 to 31.12.2017 and 07.07.2023 to
31.12.2023. UPPCB is continuously refusing CCA application of the facility due to non-

£ N
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compliance of environmental norms, provision of the Bio-medical waste Management
Rules.2016 & CPCB guidelines.

p) The facility has been granted Authorization under the Bio-Medical Waste Management
Rules, 2016 on 27.07.2023, which is valid till 26.07.2028.

q) UPPCB has been issued show cause notice to the facility on dated 02.07.2024, Copy of
show cause netice is annexed as Annexure-10.

3. Envirenmental clearance under Environment Impact Assessment Notification dated
14.09.2006
r) The facility was granted CTE on 10.07.2013 and Environmental Clearance (EC)
requirement for the Bio-Medical Waste Treatment Facility was included in EIA
notification 5.0.1142(E). -Dated 17.04.2015. Hence, EC is not obtained by the facility.
Copy of EIA notification dated 17.04.2015 is annexed as Annexure-11.

4. Conclusion and Recommendation:

It is evident from above observations; the facility has not valid CCA. UPPCB is rejecting CCA
applications of the facility due to non-compliance of environmental norms, provision of the Bio-
medical waste Management Rules,2016 & CPCB guidelines. The ownership of the facility is also
Simees disputed. UPPCB. may take necessary action on show cause notice against the facility as

per law,

Committee Member Signature
Shri, Anjani Kumar, Additional District -
Magistrate, Gorakhpur »%g'\'q\\\L 25
Shri. Runa Oraon, Scientist-E, CPCB, q
3 s g
Regional Directorate, Lucknow G
o1 -
Shri. Ram Milan Verma, SA, UPPCB, N 7
Regional Office, Gorakhpur Q\Uf 4 D
©
Date: 05.11.2024

Prujperwal Chand Ve State of LIP Fage dof 4
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Item No.03 Court No. 2
BEFORE THE NATIONAL GREEN TRIEUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.971/2024

Prajjawal Chand Applicant
Versus

State of UP ...Respondent

Date of hearing: 26.09.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'ELE DR. AFROZ AHMAD, EXPERT MEMEBER

Applicant{s): None

Respondents:

ORDER

1. Prajjwal Chand, son of Om Prakash Chand resident of village
Chilawa, District Gorakhpur has sent this letter petition dated
06.02.2023 which has been registered as Original Application
(hereinafter referred to 'OA’) under Sections 14 and 15 of National Green
Tribunal Act, 2010 [(hereinafter referred to as ‘NGT Aet, 2010' in
exercise of suo-moto jurisdiction in view of law laid down by Supreme
Court in Municipal Corporation of Greater Mumbai Versus Ankita

Sinha and Others, (2022) 13 SCC 401.

2. Complainant has stated that M/s Integrated Pollution Committee
is operating a “Common Medical Bio-waste Treatment Facility
(hereinafter referred to as ‘CMBTF’ and it has been wrongly granted
Consent to Operate (hereinafter referred ‘CTO" on 26.07.2023 though
just about 20 days back, on 05.07. 2023, application for grant of CTO
was already rejected. It is also said that the said CMWTF is not meeting

siting criteria and even CTO has not been granted to the Facility but to
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one Arun Awasthi who is a close stranger and not competent to have

been granted CTO to run the above Facility.

3. Documents appended to the complaint show that facility was also
not found complying with the conditions of consent. Further, it is also
not clear as to whether facility has obtained Environmental clearance
under Environment Impact Assessment Notification dated 14.09.2006 as
amended from time to time.

4. In these circumstances, before proceeding further in the matter we
find it appreopriate to obtain a factual report for which we constitute a
Joint Committee comprising Uttar Pradesh State Pollution Control Board,

Central Pollution Contrel Board and District Magistrate, Gorakhpur.

5. District Magistrate, Gorakhpur shall be the Nodal Authority for co-

ordination and compliance.

6. Above Committee shall collect relevant information. particularly on
the aspects which we have indicated above, and submit a factual report

within one month.

7. List for further consideration on 07.11.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

September 26, 2024
Original Application No.971,/2024
M
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USPCE

S e— UTTAR PRADESH POLLUTION CONTROL BOARD

e~

b

L\ -

Ay g'}‘ Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
o Telephone: +91-322-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - Dated : 05/07/2023

185242/UPPCB/Gorakhpur(UPPCBROYCTO/both/  GORAKHPUR/20

23

To,

M/S DR PRANJAL PATEL

INTEGRATED POLLUTION COMMITTEE

Vill. Baghagada, Taal-Navartaal. Tappa Haveli, Pargana Bhauvapaar, Tahsil -Sadar, Dist,
Gorakhpur GORAKHPUR.

GORAKHPUR

Sub:  Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Aet, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules . 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafier referred
o as the CCA (Consolidated Consent & authorization) application dated 28/05/2023 and received on
2%/05/2023under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21722 of Air (Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined along with the facts found during
mspeetion made by officers of UPPCB on 06/06/2023 . Your consent application is hereby refused due to
fullowing reason,

Heasons :-

|. The double chamber incinerator, shredder and autoclave were installed in the unit, but the capacity of the
same could not be verified dug to absence of documents.

1. Un the day (date-01.06.2023) ol mspection, the automatic feeding arrangement temperature sensor, PLC
contral system in incinerator were not installed.

5. l'or increase in resident time in secondary chamber, no arrangement has been made tll the date of
mspection (date- 01.06,2023).

4. OCEMS 15 not installed ar the final point of discharge of treated effluent.

3. The reeveling arrangement of treated effluent is also not installed.
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6. During inspection, the ramp for washing of vehicles and the arrangement to cater the polluted effluent
generated from the same were incomplete.

7. Metal road is not established for movement of vehicles.
. No separale energy meters were imstalled for operation of ETP and APCS,

9. The equipment installed in CBWTF are not meeting the criteria mentioned in revised guidehnes for
Common Bio-Medical Waste Treatment and Disposal Facilities.

10, During the inspection the ETP was found in decrepit condition.
I'l. The industry has not installed graphic or computer recording device with incinerator system.
| 2. The temporary storage of Bio Medical Waste was found in decrepit condition during inspection.

13.  As perthe RO inspection report dated 14.06.2023, a Village- Talanver having population about 1200
peoples is establish about 800 meters in East direction, a Village- Harharwa having population about 1500
peoples is establish about 700 meters in West direction, a Village- Bardaha Chauraha having population
about 2500 peoples is establish about 250 meters in South direction, a Hentage Academy Inter College is
cstablish about 800 meters in South-West direction, a Village- Baragara having population about 5500
peaples 15 establish about 400 meters and a SS Convent School is establish about 200 meters in North
direction, a Village- Talanver {lalta ka Tola) having population about 600 peoples is establish about 250
meters in South-East direction of the CBWTF. Hence it is clear from the aforesaid facts that now sensitive
or residential features are became available within the 500 meter radius of the CBWTF, so as of now the site
of the CBWTF 1s not suitable as per the Guidelines for the CBWTF made by the CPCB.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
| ransboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with

the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016
RA Digitally signed by

oy ik . . AM KUMAR SING
This order is issued with the approval of competent authority. KUMAR ga::;';%z; n?n? i

SINGH 11:44:10 +05'30°
( Authorized Signatory )

Chief Environmental Officer (Circle-6)

Copy To -

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action
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ANNEXURE-VIII

Point wise compliance report of CCA condition of M/s Integrated Pollution Committee.
Vill. Baghagada.Taal-Navartaal. Tappa Haveli. Pargana Bhauvapaar. Tahsil -Sadar,

Dist. Gorakhpur.

Sr. No Condition of CCA Compliance Status
i The authorization shall comply with the provisions of the | Not Complied
Environment (Protection) Act. 1986, and the rules made there under.
X The avthorization and its renewal shall be produced for inspection at | CB.'W.T.F. 1s non-
- the request of an officer authorized by the SPCB. operational
The person authorized shall not rent, lend. sell, transfer or otherwise | Ownership of
3 transport the hazardous wastes without obtaining prior permission of | CB'W.T.E. 15
the SPCB. disputed
Any unauthorized changes i personnel. equipment as working . !
- ) i o . CBWTE is non-
- conditions as mentioned i the application by the person authonized rional
shall constitute a breach of his authonization aperation
. It 1z the duty of the authorized person to take prior permission of the Not C ted
) SPCB to close down the facility. RIS SORe
4 An application for the renewal of an authorization shall be made as ol o
laxd down under these rules. ek e
The unit shall comply with any other conditions specified in the
7 gmdelines 1ssued by the MoEF&CC or CPCB/5PCB from time to | Not Complied
fime.
g The authorization is valid for temporary storage of Hazardous Waste | C B W.TF. 12 non-
within premises only. operational
The authorized agency shall ensure that on-line data with regard to CBWTE isnon
quantity and nature of hazardous chemicals being used in the plant as | gperational
9 well as air emuission and waste generated within premises 1s displayed &
on Display Board of size 6x4 feet outside the main factory gate | Display Board not
within premises mstalled
It 15 duty of the authorized person to take prior permission of this :
i CEW.TE. 15 non-
10 Board to close and cleanup the facility for treatment, storage and E
: operational
disposal of hazardous waste.
The applicant shall maintain record of hazardous waste 1n Form-3
11 and shall submit annual retum 1 Form-4 on or before the 30th day of | Not Complied
June following to the financial vear to which that return relates.
I no case any hazardous waste shall be disposed off on land. 1n any > _
12 drain, or into any water stream. All spillage must also be safely CB'“.'T'F' e L
- = | operational
collected and stored.
Before the hazardous waste 1s stored or dumped in the facility, | . _ ,
13 Not Comphied

applicant must conduct a detailed physical and chemical analysis of

Page 1l of 7
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hazardous waste sample and report to the Board.

14

Dried hazardous sludge from the process in the plant shall be stored
in double lined HDPE pit constructed with R .C.C. or such matenal
which does not react with the waste contained 1n 1t.

Not Complied

[y
Lh

The storage area should be fenced properly and SignNotice Board
indicating Danger’ and "Hazardous' shall be displayed at appropriate
position both t1n Hindt and English

Not Complied

16

The industry shall store non-ferrous metal waste, used oil'spent ol
waste in sealed drums placed on impervious floor under covered
shed. Hazardous waste 1f required shall be sold onlv to Registered
RecyclersRe-processors

Not Complied

17

In case of any transportation of hazardous waste, the details in Form-
10 of the Harzardouvs and Other Wastes Bules, 2016 shall be
submitted to the Board.

Not Complied

General Condition:

Sr. No |

Condition of Consent

Compliance

[t

The shall get analyvzed the
effluent'emizzion ' hazardous wastes at least once m a three month

from the laboratory recogmzed by the MoEF&CC and shall report to

applicant samples  of

| the UPPCB.
| The applicant shall however. not without the prior consent of the

Board bring into use any new or altered outlet for the discharge of

effluent or gases emission or sewage waste from the unit.

Not Complied

CBWTE. 12 non-
operational

L

| Treated Industrial waste water and domestic waste water shall be

disposed jointly at one disposal point. The applicant shall provide

| discharge measurement equipment at final disposal point.

Not Complied

| The applicant shall strictly comply with conditions of this CCA and

submit compliance report of stipulated conditions within 30 days of
receipt of this CCA. If at any point of time, 1t is found that the
industrv 1s not complying with stipulated conditions or any further
direction/instruction 1ssued by the Board. legal action shall be
inttiated against the applicant.

Not Complied

L

| The
| valves/pipes/sewer/drains etc. must be leak-proof

applicant shall mamntain good  Thousckeepmng All

The iﬂdustrj,' shall provide uninterrupted entry to the STP/ETP inlet
and outlet points. Air Pollution Control equipment and stack for
stnooth sampling/monitoring of efficiency of pollution control

| systems.

Complied

Complied

| The industry shall provide Inspection Book at the time of inspection
| to the Board's officials.

Not Complied

Whenever due to any accident or other unforeseen act or event. such

emission occurs or 15 apprehended to occur m excess of standards

Not Applicable

Page 2 of 7
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| laid down. such information shall be reported to the Board's offices

| with immediate effect.

and all other concerned offices. In case of faitlure of pollution control
equipment, the production process connected to 1t zhall be stopped

The industry shall operate 1n a manner so that all emissions be

CBW.TF. 1s non-

> emitted through designated chimney/stack only. ﬂ-pr:ra_tipnal Srng
| = = = = the visit
'In case of any damage to the agriculture productivity. human
habitation etc. by the operation of industry, it shall be imperative to : _
10 stop production in the mndustry with immediate effect and such C'E'“'_'T';' Bty
information shall be reported to Board's offices. The industry shall be opraaion
liable to pay compensation also in such cases as decided by the
| Competent Authority
| The applicant shall apply before the 60 davs of expiry of CCA or any
change 1n production types’ production capactty/manufactunng | __ .
11 : S Not Complied
process/capacity enhancement etc. or any change in effluent
| discharge point or emission point
12 | The Board reserves the richt to revoke/add/modify any stipulated | Nead no compliance

| condition 1ssued along with CCA, as may be necessary.

report

Specific Condition:

E'ru Condition of CCA Compliance

This consent is valid for CBWTF at BAGHAGARATAAL -
NAWARTOLA, TAPPA HAWELI, PARGANA - BHAWAPAR,

1 TEHSIL - SADAR. GORAKHPUR by M's Integrated Pollution | Complied
Commuttee having plant-Incinerator (100 kg'hr), Autoclave (200
kg'batch) and Shredder (30 kg'hr).
The CBWTE shall submit the flue gas monitoring report from

A incinerator and treated effluent quality report from the ETP after Not Complied

- commussionmg of CBWTF withun 01 month from the 13suance of this |
CTO
This CTO shall only be valid with the effect from the date on whuch the | MMOU  has  been

3 proponent obtained TSDF Membership for the safe disposal of | made with TSDF
hazardous waste. on 20.08.2023.

A The proponent could not start operation of CBWTF before Db‘taiﬂ.ing. S
membership of TSDF, failing which this CTO would deem void.

5 Separate Enffgy meter shall be imnstalled for recﬁrding the electricity C -
consumption in the operation of the ETP and a log book be maintamed HEREEE

6 ETP shall be operated and maintained to ensure that the treated effluent CBWLE s

operational

Page 3 of 7
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shall meet the prescribed standards.

Proper and regular operation of GPS equipments, installed in all the
vehicles plying to collect and transport Bio Medical Waste, shall be

CBW.TEF. 1z non-

operational.
ensured.
The CBWTF shall submit the valid NOC from UP. Ground Water

8 Board for Abstraction of Ground Water within 03 months failling which | Not Complied
this CTE would be deemed cancel.

CBWTF will strictly comply with the CPCB guidelines dated

o 21122016 for operation of the Common Bio Medical Waste | Not Complied
Treatment Facility.

CBWTFwillcomplywiththeemissionStandardfortreatmentanddisposalof
CommonBiomedicalwastebyincinerationasperSchedule-

10 ITofBMWRules2016. CBW.TF. is non-
TransportationandhandlingofBio- operational
medicalWastesshallbeaspertheBiomedicalWaste(ManagementandHand
ling)Rules 2016.

Record w.rt. operational parameter of autoclave such as temperature,

11 | pressure etc. as well as records for validation test conducted to check | Not Complied
efficiency of autoclave shall be maintained.

The incinerator 1is operated in accordance with Bio-Medical Waste ] _

12 Management Rules. 2016 wrt mamntenance of temperature for CB'W'T'F' ¥o: B
primary and secondary chamber of incinerator. operational.
The water generated from scrubbing system of mcinerator shall be

13 treated through ETP and treated water shall be recycled for scrubbing | CB W TF 1= non-
purpose and for wrngation in the premises. No effluent shall be | operational
discharged directly or indirectly outside the premises.

Dhscarded medicine will be disposed in incinerator as per BMW Rule, _

14 2016 and sharp pit shall be provided for dispozal of waste sharp as per C'B'“T'T'F' s

CPCB Guidelines. i
Annual report has

15 The CBWTF will comply with the Bio Medical Waste Management | bsen  submitted io

Rules 2016 and annual report shall be submitted. UPPCE on
20.06.2024.

16 The CBEWTF will comply with the provisions of Hazardous and Other Not € e
waste (Management and Trans boundary Movement) Rules, 2016, S
The facility will ensure bar coding svstem to be adopted by member of

17 healtheare facility 1n accordance with Bio Medical Waste Management CB'“T'T'F' oy

i - operational
Rules 2016.
The CBEWTE will comply with the Gudeline of CPCB and will only

18 cater to beds which are n addition to 10,000 beds admissible to pre- | Complied
existing CBWTFs located within 75 km radius.

19 CBWTF will comply with the relevant provisions of Environmental | CB W TF iz non-

Laws.

operational

Pace 4 of 7
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Latest attested copv of Balance sheet/Audited C.A Certificate
indicating (Fixed Assets + Current Assets- Current Liabilities) for the
financial yvear 2018-2019 should be submutted to verify the consent fee

pavable by the mndustry

Not Complied

All Non-Chlorinated plastic Bags shall be used as per BIS standards | CBW.TF. is non-
and prevailing Plastic Waste Management Rules, 2016. operational

[
It

The wastes must be safely collected 1n leak proof containers and shall
be duly marked in a manner suitable for handling, storage and transport
and the packaging shall be easily visible and be able to withstand ;
" , = . CBW.TEF. 15 non-
phyvsical conditions and chlmatic factors. All hazardous waste e
containers | bags shall be provided with a general label The storage SRR

area should be at an isolated spot in the premises and must be fenced,

covered and duly marked.

Lad

The authorized person/agency shall ensure that no adverse impact on

the air, soil and water including groundwater takes place due to
CBWTE. 1= non-

activities for which authorization has been requested. Comprehensive ;
operational

safety measures must be followed in handling of wastes and the staff
must be properly trained.

It 15 brought to vour notice that as per the order dated 14-11-2003
passed by the Hon'ble Supreme Court in WP, (c) No. 637 of 1993, no
industry covered under Hazardous and other Wastes (Management and
Tran boundary Movement) Rules, 2016 shall be allowed to operate
without valid authorization It 1s also provided in the same orders that | CBR W.TFE. i= non-
industries which are not complying with the conditions of authonization | operational

shall not be allowed to operate. Hence in case vou fail to apply for
authonization, before its expiry or fail to comply with conditions of the
earlier authonization 1ssued to you, closure order shall be 1ssued against
vour industry without any further niotice.

The applicant must file retums on prescribed Form- 4 along with a
comphiance report of this letter and should also maintain records on | Not Complied
Form 3 and present it to Board s mspecting officials.

In case of occurrence of an accident, complete details on form must be
sent to U P_ Pollution Control Board at the earliest along with details of
mitigate and remedial measures taken,

CBWITE. is non-

operational

The authorized person/agency shall not recerve, collect, or store any
hazardous waste from any unauthorized occupier or generator of
hazardous wastes. In case any hazardous wastes 1s sold to any other | CR W TF. is non-
reprocessing umt 1t must be ensured that such unit 15 fully complying | operational

with environmental requirements and has a valid authorization of the

Board.

)
oo

In no case any hazardous wastes shall be disposad off on land, 1 any
drain or stream. All spillages of hazardous chemicals, used contamers. | Complied

of hazardous chemicals such as flammable corrosive. explosive and

Page Sof 7
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toxic nature must be safely collected and stored. Non-compatible
wastes must be suitably and safely handled.

It 15 within the powers and functions of the UP. Pollution Control

Board to modify / revoke the terms and conditions of the |

29 authorization Registration 1ssued under the Rule — 7 of Hazardous and ?oexziliance repa:}nna
Other Wastes (Management and Tran boundary Movement) Rules,
2016.
You are directed to display on-line data'display board outside the main
factory gate with regard to quantity and nature of hazardous chemicals

10 being handled in the plant, including waste water and air emission and Not € e

; solid hazardous waste generated within the factory premases |° R
Necessary compliance should be sent within 15 days of receipt of this
letter.
It 15 the mandatory duty of the authorized person/agency to comply

31 with the guidelines for transportation of hazardous waste 1n accordance | CR W.TF. i= non-
with rule 18 of Hazardous and Other Waste (Management and Tran | operational
boundary Movement) Rules, 2016,
It should be ensured that hazardous wastes shall be properly collected

1 and p;cked 1 H:I:)PE bags and then temporanly stored 1 a lined RCC CB.’W.T.F. is non-
tank/pit with surtable shed. operational
An ETP sludge test report of a laboratory approved under EP. Act | )

33 ; . : ; : Not Complied
shall be submitted along with compliance of this letter of this office

34 Used o1l will be sold only to recyclers registered with U P. Pollution ot s
Control Board. The record shall be mamntamnead. T AR
The occupier, transporter and operator of a facility shall be hable for
damages caused to the environment resulting due to improper handling ) _

35 | and dispoal of zardons waste B i schadile 12, and Yand ghayy | GE LR 15 nion-
be liable to pay a fine as levied by the State Pollution Control Board operational
under the rules.

% Details of raw material (which 1s Hazardous waste) and product along | CBR W TF iz non-
with quantity shall be sent within a month operational
You shall become the member of anv common TSDF for 5 L.F. which
has been authorized by UPPCEB and send the stored hazardous wastes ) _

37 | for final disposal to the TSDF and report back to UPP.CB. with the Epi:;;; ¥, -
required manifesto (document of proof) within one/three month of this
letter.
The unit shall ensure that HW. 1= regularly sent to Authonzed - _

38 common 1 SDF and shall not store for more than 90 days m accordance C'B'W.'T'F' E
with under rule § of HOWM Rules, 2016. Spehons)
Copies of Hazardous Waste Manifest in Form-10 shall be sent

39 regularly to UPPCB for each category of waste sent t0 | Not Complied

TSDF Tacinerator.
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40

Thizs authonizationRegistration 1s valid till the industry 15 having valid
consent as per the provisions of Air (Prevention and Control of
Pollution) Act 1981 and Water (Prevention and Control of Pollution)
Act. 1974

Need no
compliance report

41

The authorized actual user of hazardous and other wastes shall
maintain records of hazardous and other wastes purchased in a
passbook 1ssued by the State Pollution Control Board along with the
authorization.

Not Complied

The industry shall submit the colored photograph of display board
within 15 davs

Not Complied

43

A Bank Guarantee of Rs. 02 Lacs (BRs Two Lacs only) shall be
submitted within 15 days mcluding the above conditions from 01 to 43
which will be valid otherwise this consent to operate shall be deemad
to be withdrawn.

Compliad.

Closure order 15 1ssued by CPCB or UPPCB agamnst any defaulting
unit, then CTO 1ssued earlier will remain suspended during the closure
pertod and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of 1ssuance
of closure order revocation. with additional conditions mentioned in
the closure revocation order.

Need no
compliance report

Concealing factual data or submission of false/fabricated data and
fatlure to comply with any of the conditions mentioned above may
result 1n withdrawal of this CCA and attract action under the provision
of Environment (Protection) Act. 1986,

Need no
compliance report
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UTTAR PRADESH POLLUTION CONTROL BOARD

.;,5#“' Building No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
P L g ; ; :
4707 Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-322-2720764

Ref No. - Dated : 23/01/2024
197671/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/ GORAKHPUR/20
23

To,
M/'S DR PRANJAL PATEL
INTEGRATED POLLUTION COMMITTEE
Vill. Baghagada Taal-Navartaal Tappa Haveli, Pargana Bhauvapaar Tahsil -Sadar, Dist.
Gorakhpur GORAKHPUR GORAKHPUR,
GORAKHPUR

Sub: Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 19581 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry

Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and 'or Authornsation hereinafter referred
to as the CCA (Consolidated Consent & authorization) applicatton dated 14/12/2023 and received on
14/12/2023under section 23/26 of Water (Prevention & Control of Pollution) Act. 1974 as amended, under
section 21/22 of Asr (Prevention & Control of Pollution) Act 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by yvou have been examined along with the facts found during
inspection made bv officers of UPPCB on 15/01/2024 _ Your consent application 1s hereby refused due to
following reason.

Reasons :-

1.As per the proposal of the CBWTF, during inspection of RO dated 27 12 2023 _ filter press was not
installed in the ETP and ETP was also not in operation during inspection

2 The capacity of shredder and autoclave could not verify due to unavailabilitv of related documents during
inspection.

3_Automatic feeding system in mncinerator has not been mnstalled and temperature Control Sensor has not
been installed t1ll the date of inspection dated 28 12 2023,

4 PLC Control System has not been installed in the incinerator till the date of inspection dated 28.12 2023
5. Online Continuous Emission Monitoring System which 15 installed m stack but same is not connected with
server of CPCEB till the date of inspection dated 28.12 2023

6. No graphic or computer recording device was found attached with incinerator till the date of inspection
dated 28 12 2023,

T.No measuring devices were installed at the mlet and outlet of ETP 11l the date of inspection dated
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& The umit has not furnished the compliance report w.rt last CTO 1ssued under Air'Water Act and also unit

has not obtamned auvthorization under HWM Rules.
0 The CBWTF 1s not meeting the Guidelines for Monitoring Comphance of Common Biomedical Waste
Treatment Facilities by State Pollution Control Boards / Pollution Control Commuttees prepared by CPCB.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authonization) Application under section 23/26 of Water (Prevention & Control of
Pollution) Act. 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authonization under the provisions of Hazardous and Other Wastes (Management and
Transhoundry Movement) Rules | 2016 18 hereby refused. Further, you are hereby informed to comply with

the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016
This order is issued with the approval of competent authority.

( AmhRightalysigned
RAM by RAM KARAN

Date: 2024.01.23
Chuef K&B&Nfﬁc &7 06:506005'30"

Copy To -

Regional Officer, U P. Pollution Control Board, Gorakhpur for infmﬁﬁmd necessary’ %lly signed by
RAM KARAN

Date: 2024.01.23
criKROBAN. oereamanie 0530

( Authorized Signatory )
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UPPCE

—— UTTAR PRADESH POLLUTION CONTROL BOARD
=
ﬁg% Building No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010

gy fre Telephone: +91-322-2720831, 2720681, 2720691 (Fax): +91-322-2720764
Ref No. - Dated : 28/05/2024
205099/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/ GORAKHPUR/20
24
To,

M/S DR PRANJAL PATEL

INTEGRATED POLLUTION COMMITTEE

Integrated Pollution Committee Vill- Baghagada Taal- Navartaal Tappa Haveli, Pargana
Bhauvapaar, Tahsil Sadar, Gorakhpur GORAKHPUER,

GORAKHPUR

Sub: Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
{(Prevention & Control of Pollution) Act, 19581 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry

Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and 'or Authornsation hereinafter referred
to as the CCA (Consolidated Consent & authorization) applicatton dated 24/03/2024 and received on
24/03/2024under section 23/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Asr (Prevention & Control of Pollution) Act 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by yvou have been examined along with the facts found during
inspection made bv officers of UPPCB on 300042024 _ Your consent application 1s hereby refused due to
following reason.

Reasons :-

1.CEWTF was found cperational during Regional Office, Gorakhpur inspection dated 06.04 2024, in which
they have reported that during mspection it appeared from the plant that the plant has been operated only for
inspection.

2 It 15 also mentioned 1n the above inspection report that many people's have sent letters to the Regional
Officer, UPPCB._ Gorakhpur to establish their ownership towards this CBWTE. hence the ownership of this
CBWTF seems to be disputed.

3_The capacity of mcinerator, shredder and autoclave could not verifv due to unavailability of related

documents during inspection and the temperature in primary, secondary chamber were not maintained also.

4 PLC Control System has not been installed in the incinerator till the date of mspection dated 06.04.2024.
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5.Online Continuous Emission Monitoring System which 15 installed m stack but same is not connected with
server of CPCEB till the date of mnspection dated 06.04 2024

6. No measuring devices were installed at the inlet and outlet of ETP till the date of inspection dated
06.04 2024

7_The unit has not furnished the compliance report w.rt last CTO 1ssued under Air'Water Act.

8 The sample of effluent from the outlet and inlet of ETP were collected on 05.04.2024 and deposited in RO
lab for analvsis. As per the analysis report, the result of the parameter was found almost same wr.t mlet and
outlet. hence 1t 15 evadent from the analysis report that ETP was not operated and made operational only for

inspection.

9 No graphic or computer recording device was found attached with incinerator till the date of inspection

dated 06.04 2024

10.The CBWTF 15 not meeting the Guidelines for Monitoring Comphiance of Common Biomedical Waste
Treatment Facilities by State Pollution Control Boards / Pollution Control Committees prepared by CPCB.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
{Consolidated Consent & authorization) Application under section 23/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules | 2016 1s hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

GHANM B CHAR A

Date: 2024.05.28
Chief Enﬁmnmentaj M féiglﬂ ?5 30

Copv To -

Regional Officer, U P. Pollution Control Board, Gorakhpur for information and necessary action
GH AN Digitally signed by
GHAM SHYAM
Date: 2024.05.28
Chjs HX:&M:M& OfficeydSisgisfy

( Authorized Signatory )
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UPPCE
—— UTTAR PRADESH POLLUTION CONTROL BOARD
=
ﬁg% Building No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
T 952720831 2720681 27 :
Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-322-2720764
Category : RED Application Id : 26710230
Ref No. - Dated : 21/08/2024
212400/ UPPCB/Gorakhpur(UPPCBRO)/CTO/both/ GORAKHPUR/20
24
To,

M/'S DR PRANIJAT PATEL

INTEGRATED POLLUTION COMMITTEE

Integrated Pollution Committee Vill- Baghagada Taal- Navartaal, Tappa Haveli, Pargana
Bhauvapaar. Tahsil Sadar; Gorakhpur GORAKHPURE._

GORAKHPUR

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended. under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the

provisions of Hazardous and Other Wastes (Management and Transhoundry
Movement) Rules ., 2016.

Kindly refer to vour Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 08/06/2024 and recetved on
08/06/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Awr (Prevention & Conirol of Pollution) Act. 1981 as amended and Authonization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016 Your
application and the information submitted by vou have been examined along with the facts found during
inspection made by officers of UPPCB on 29/07/2024 . Your consent application 15 hereby refused due to

following reason.

Reasons :-

1. UPPCB, Gorakhpur Vide inspection report dated 22.07.2024 and 13 .08 2024, has informed that many
people’s have sent letters to the Fegional Officer, UPPCB. Gorakhpur to establish their ownership towards
this CBWTF_ hence the ownership of this CBWTF seems to be disputed.

2 The capacity of mcinerator, shredder and autoclave could not verify due to unavailability of related
documents during inspection dated 13.08 2024

3 PLC Control System has not been installed in the incinerator till the date of mspection dated 13 082024

4 No measuring devices were installed at the inlet and outlet of ETP till the date of inspection dated
13.08.2024.
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5 The unit has not furnished the compliance report wort last CTO 1ssued under AirWater Act.

. No graphic or computer recording device was found attached with incinerator till the date of inspection
dated 13.08 2024

7.The temporary storage of the bio medical waste 1s not adequate as per the BMW Rules/Guideline formed
by CPCB.

8 The land lease agreement has been expired on January, 2024 and same 15 not renewed till the date of
inspection dated 15.08 2024

O The filter press has not been installed in the ETP of the CBWTF till the date of inspection dated
13.08.2024.

10 The CBWTE 1s not meeting the Guidelines for Monitoring Comphiance of Commeon Biomedical Waste
Treatment Facilities by State Pollution Control Boards / Pollution Control Committees prepared by CPCB.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authonization) Application under section 23/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 2122 of Aisr (Prevention & Control of Pollution) Act, 1981
as amended and Authonization under the provisions of Hazardous and Other Wastes (Management and
Transhoundry Movement) Rules | 2016 18 hereby refused. Further, you are hereby informed to comply with

the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

1 Digi ignad
Rajend gl
. Date: 2024.08.21
a Sin g h 153355 +0530
Chief Environmental Officer (Circle-6)

Copy To -

Fegional Officer. U.P. Pollution Control Board, Gorakhpur for information and necessary action.
. Digitally signed
Rajendr oy rajendra
Chief Em‘izcmmentaj OSiagh Circle-6)
a Sina h:Rate:20se8:2y )
15:33:15 40530
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ANNEXURE-XI
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th April, 2015
S.0.1142(E).— In exercise of the powers conferred by sub-seation (1) and clause (v) of sub-section (2) of
seciion 3 of the Environment {Profcction) Act, 198629 of 1985} read with sub-rule{®) of rule 3 of the Envisonment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the notification of
the Government of India, in the Ministry of Environment and Forests number 5.0.1533(E), dated the 14th September,

2006 after dispensed with the requirement of notice under clause(a) of sub-rule(3) of the said rule § in public interest,
namely:—

In the said notification, in the Schedule, after item 7(d) and the entries relating thereto, the following item and

entries shall be inserted, namely,—

(1) ) I (3) (4) j
“7(da) | Bio-Medical Waste Treatment | . All projects .
Facilities | '

[F. No. 3-972014-1A.111)
MANOJ KUMAR SINGH, Jt. Secy,
Note:- The principal rules were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii) vide
notification number 8.0. 1533 (E), dated the 14th September, 2006 and subsequently amended as follows:-
50173V E) dated the 11th Oerober, 2007
5.0, 3067(E) dated the st December, 2009
S.0.695(F) dated the 4th April 2011
S.0.2896(E) dated the 13th December, 2012
S.0.674(E) dated the |3th March, 2013
5.0.255%(E) dated the 22nd August, 2013
5.0. 2731(E) dated the 9th September, 2013
5.0, 562(E) dated the 26th February, 2014
S.0:637(E) dated the 28th February, 2014
5.0, 1599(E) dated the 25th June, 2014
5.0. 2601 (E) dated Tth October, 2014
5.0 3252(E) dated 22nd Décember, 2014
5.0. 382 {E) dated 3rd February, 2015
$.0. 811(E) dated 23rd March, 2015
5.0. 996(E) dated 10th April, 2015,
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